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The appllcationmhas been.submltted to the. Trlbunal by

Shri, (o e S QQof . Advocate/Party-in-~

MY o .
~-—-pPersof-under-section 19 of-the Administrative Tribunal Act,

1985 znd the same hag .been scrutinised with reference to thg

points mentioned in the check list in the 11ght nt tbe provi

sions in the ﬂdminlstrative Tribunal (procedure) Rule 1987.

¥ -

The applicatien is in order and may be listed for

' i; admission on ‘ | r:) ‘1 S ‘?é

-

N T

SCRUTINY ASST. ' DEPUTY REGTSTERA




11, He;ve legible cories of the annexure duly '/"u‘@)
attested been filed, ' |
12. Has the Index of documents been filed, and 4, .
pagination done pronerly. . ' . !
13. Has the épplicahﬁaaxhausted all available “A
remidies, 7 - : '
4. Has the declerstion as required by item NO..7 of Uy
form, I been made, s ..
15, Have required number of envelbps (file size) :
bearing full address of the respohdents been filed. M
16. " (a) whether the_relief sought for, arise out of -
single cause of action. .
(b) whether any interim relief ks prayed for, LL;
N ]
17. In case an MA for condonat ion of delay in filed
is it sup .ported by an affidavit of the applicant. .
18, wWhether this case can be Heard by single Bench, —_
. : ' !
19. Any other point. - '
20. Result of the scrutiny with intial of the scrdtiny"nﬂgutkge Rled
clerk, ’ . o
Cw
‘el e

Scrutiny Assiscant,

Section officer,

Deputy Registrar.

Registrar, .



. Applicant (S).. SK&. foshen, Q/J . Ci G-

 SUDECt.esesssvassasssasstonsa (NOL ) Depa:tmené%ﬁﬂrﬁgqgiNO.

' 2. whether name,. desciption and addressed

Ntk | Couvh

“\ CENTRAL ADMINISTRATIVE TRIBUNAL
- HYDERABAD BENCH.

;&L\/

Dairy NO. ' |£/3)q¢,

Report in the Scrutiny of Application.

Pres_eni':ed by. M. C\.\Td\-,.%g.q‘@e‘/\' ....Date of Presentation.

R espondeﬁt(s):ﬂﬁ.—.;.C;’\.'.M-.’..-.SS'-.-JQ.(/\/-J SCQIQQ—& Q” 2 C\_O"

Néture of grievancg .- f:\ .’Q&‘»rﬁ 1\.!;)1 essevae

"No of app'bicants...’.........LQ..-.......'...NO. off Respondents.r'g.

CLASSIFICATION

o

-

1) 1Is the application in the-proper form, s
{(three.complete sets 1n paper books
form in two compliations.

. of all the pmrties been ffurnished in the cause . A%
3. (a) Has the application been duly signed C T U
and verified. . : . ) S
(b) Have the copies been duly signed. - G-

(c) Have sufficient number of copies of the
aprlication been field.: o ed
4. whether all the necessary parties are impleaded. L

5. wWhether engl ish trasnlation of documents ih
a language other than english or Hindi been filed. -4

6. TIs the application on in time, (See Ssction 21) ' ) Yk

7.. Has the vakalatnama/Memo of Apperance/authorisation' .
been filed. ’

8., Tt the application maintainability.
(U/s 2, 14, . 18, or U.R. 8 etc.) _ R 58

‘9, 1Is the applic tion accompanied IPO/DD, fo .

10. Has.the impugned orders Original, duly attested
legitable copy been filed. ‘ Mt

2ol 5 9
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" Oeh. NWO. BZK OF 1996

t
Be weenE ] L S IL

General Manager

gsouth centrd Railway
Railnilayam, Secunderabad

and two others

W s b g B R e SR ae E SN SR MR SR WP Mm T mm mr e SH WR ae ma s

sl.
NO. Date

0l. ©February 89
03. september 94
04. 11.4.89

05. : 15 02 093

06. 2243495

07. Jamuay 95
08¢ 25495

09. ~ 25.8.95

7

10, 21,2496
110;\ - 8*04 .96

12, 7.5.96

- applicants for placing them

-— o mE MR SE gy s MR A AN e oam oge  Em e

Installed computerigation
system at Secunderabad

computerisation sy stem was
in o ration

Disﬁ)ensed with new system

Notification -calling for
application for the post
of Console Operators

Railway Board issued order
- prescribing the staffing
™ ttern '

Representation of the
in the cadre
New gystem fully oper ational

representation to the
Regl.Labour commissioner(c)

Representation - to intervene
the matter

Entered into settlement
U/s 2(3) of I.D.Act

Applicants made
representation for
absorbtion

Notification issued calling
for:applicants

T u\.wcwpc )

T:mm |

cve Applicant

LS

Ptge Para
NOsS . NCOs o
B 2

5 2

6 2

6 2

6 ¥

6 2

7 3 ,
7 3

7 3

7 3
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NC.

13+ 27430.95

14. 21.7.88

15, 26.3.70

" Hy Gerabad

ended staffing pattern

Da;g: 19.05,1996

s 2 8
Description ' . Page
‘ NOos. ~NO
In the '
Nothern Railway the
existing operator have
‘@absorbed vide office
order 8 5
Notification ~ preserib- ;
- ing the patern ¢..s 8. 5
"'Roard circular -recomme~ :
g 7
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IN CENTRAL . ADMINISTRATIVE TRIBUNAL: HYDER /BRD

BENCH

AT HYDERABAD
0.h. 0. £28 oF 199
Betweens
%’L\,QAMJL(O\ ' |
K\. R\an ﬁohan Rac and others «se APPlic

and

General Manager
south Central Rdlway

aht s.

Railnil agam, Secunderabad _
and two otlers see Responéjents
IND E X

si. : Annx. ﬂ;age
NO o pDate Description NOS . os.
01, Original application - | ~12
02, Particulars of the

Applicants I 13

03. 11.4.89 - circular No.P{(c)/535/
CPRS - £illing up the

posts of congole oprts. II 14
04. 15,2,93° No .E(NG) 1/87 /PM16/3
- Evolving a suitable
staff ~ III 15-17
05. 28.11.89 No.cP/535/2/BCRC/
Vol,II ~ £illing up
- the vacancies of
ECRs under CPM/PRS/SC IV 18
06. 11.10.95 No.c/cR/Staff/ECRC/rl
letter addressed by
Re.txr 3 , vV 19222
07. 5.1.96 election for the post
of Sr.cadere Of console
operators Vi 23
08, 10.1.96  Notice - NO.220-E/
- B6/co/Pt.III/EIC VII [24-25
0%, 21 .? «90 Memnrandum of s&ttltelt VIIZ [26=27
10._ _7.5,96 _ _ No.P{c)/60S/EcRcs/_ _ _ _ _ -
console Optrsyformal I 28 -2
of panel... .
. coo B

. COUNSEL [CATS
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCHs

Al HYDERABAD

O.2.0s b8 OF 199

ng:en@ Mtﬁ.&-@&h&
X Ram—Mohdn-Reo-

and 9 others . ess APplic ants‘

and

General Man&jer

south Central Railway
Railnilayam, Secunderabad
and two others

PART ICULARS OF THE APPLICATION

I. PARTICULARS OF THE APPLICANTS$

01. .K‘BG Basht)”-’

8/0 Meera gahib, aged 45 years

Sr.BECRC, South central Rail(ay.Secunder
E@_c,al‘l.-\fo-'\-t C,G\LLQLU UOU-‘% Caed Xy)

02. K.Mukund Kumear
s/o Ite sSuryanarayana, aged 44 years
8r. ¢, South ntr&ka&lway. Secun
| B le o ATA G : NANANASA G
03. A.S.R.Muarty
/0 A.Venkateshwar Rso, aged 42 years
r south ntraliRailw Secu
s’ '& Ecr’skcf:"oq&wv c&\ﬂ_ bﬁ&&&kfé:zj Q_,\!\,
04. c.sudhakar
: s/o c.sashagirirao, aged 40 years

Sr. EcRc SOuth cen Railw.ay,| Secu
'QJV'V\.U\ fe c Coased «/ﬂn@ Lh:.\'l\
05, K. Ram Mohan Rao

s/o Late K.Venkateswarulu, aged 45 ye

ﬁ ECRC, South Central Rﬁl;ia . Secunder abad

erMpCe . (O ntigidd {r AAaasA
06. V.srinivas ' '
s/O Late V.M.sharma, 34 years

Ed’\c SLOBtCIEIF c\entrad\/&ai 1w mﬂefgg}e rQ
07. M.Ve.Sastry

s/0 Late Jayaram Murty, aged 45 vears

Ipspructsy, south Grteal Rativar:Semy

08. B.Bhaskaran
s/o Radhakrishnan, aged 42 years

« es Regpondents

rabad
¥ As

erab
ERSTEN /QM;

ad
S AR

nderabad
6/('\.«_." RN .

ECRC, South central ailway. S underibad

gj«m}\f\u CAL R R anan]

Carooudfana,
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'09. D.Nanda Kumar
s/0 S.Dayanandam, aged 43 years
Sr. ECRC, South central Rallw

Secunder dad - EL )
\zﬁi&»*ﬁ-g‘,&wuﬂuw-&w\ D@—’E ’“‘Q’LS CJ/\&-L.M J"@L /
10. 7. Vvenkat ‘
- ‘Late T.fayaram Naidu, 35 years '
sr. ECRC, South central Raillway
Secunderabad '

@ﬁeﬂv«k’i Cut Q‘wti*—“q‘g’\) Qck}l/\f\*du% .(f}/\w@u&,g&

The addresses ©f the applicants for ser+ica

of all notices andother process is that|of

‘his counsel M‘/s‘ G.Vidyasagar, K.Uday asrlee'..

S.Prebhakar Reddy & P.Sudheer R20,
Advo cates at 719, Verﬂcateéwara Temple Lane

chikkadpalli. ‘Hy der abad~500 020,

II. PARTICULIRS OF RESFONDENTSS

1. General Manager
south central Railway
Railnilay am, Secunderabad

2.+ chief commercial Manager
south central Railway
. Secunderabad

3. chief Personnel Officer
south central Railway
Secunderabad.

III. PARTIQUL2RS OF THE IMPUGNED ORDERS$

The present C.A. is filed challenging
the action of the respondentsin not allowing the
appl:l_cants in the existing posts ©f console

" operator and data base operators and issuL.ng
the circular NO.P(C)/605/ECRCS/COnsole OPERS
dated 7.5.1996 calling for applicanmts fox '

promotion to the post of console amd data( blase

OoperatoOrs as. illegél and arbitrary.




IV. JURISDICTION

" Pribunal has jurisdiction over the subject m

Ve

t 3 s

The applicants submit that the Hon

of the éppligation.tf/ < . L c% &l A—“‘\‘

LIMITATIONS

‘ble

ater

C AL g

The applicants submit that the present

0.A. is within l'imitat:ltori".,; U\g .20 cg A*ﬁr A\fd?lcl‘ég

BRIEF FACTS OF THE CASE$

1, 1t 1s submitted that the applicant

herein have been in:l.‘t_ially appeinted as Enduiry-

cum-Reservation clerks. The date of appolintiment

and other particulars mentioned in the Annexure-I

attached to this application.

2 it is submitted that the south céntral

Railway has taken decision in 1987 for compyter-

~ willing to work in the project were draft tp

igation of passengers' reservation system. |The

Erduiry ~cum-Reservation clerks (ECRS) who were

]

said task. The said BCRCs were utilized for

creation and designing of ernviromment of

the

reservation activities and executing the tasks

'_ relating to the computers. The computerisation

- has come into operétion‘ in May., 1989. The

Initially the computerisation system was

chief commerical Manager (computer Reservat(ion)

is the Head of Dep atment situated at Secundersbad.

installed d@luring February, 1989 by cMC staff.
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The Conscle Operators and d'ata base 1nspeétors

wouldbe monitoring all the terminals in the

Zone and SC termin-alg located in Major citiegf
oﬁtsi&e the Zone. Initially at the time of
- operaion in 1989'.. there were 30terminals at|
three locations in the twin cities of Hgderab_ad.
At present, there are 240 terminals in 63 |
locations, throaghout the zone and outisde.
The Personnel have to manitor all the terminals
" logated in South central Railway Zone and
- foreign terminals 1oc;'ated in s.c. Railway.
The applicants weré regponsible for successful

operatdion of the computerigation from 1989

onwards. During 1994, the original system hich. _ .
was installed during February, 1989 has bee

digpensed with and new system has been installed

in september, 1994. The applicants were
responsible for testing, e&aluétion of the éntire

application software and for its implementation

+

for the first time in the Indian Railways

successfully and coordination has been extended

]
ct

t0 the 'utmost satisfaction of the" Mamgeme
and the public. The applicants are also
) respohsibJ;e for guidiné. and training the #:aff
in-haﬁdling the éqtfmhnication and reservation

activities in varicus terminals located ir

different parts of the Zone. - The applicax*::s
provide operational support for the main frame
~ system having about 240 local and remote

terminals in their & day~-to-day 'ope:artionF and

-
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‘nigtration and to éttend the problems.

- proper cadre to vhich they are ent:l.!;led to.

(Ann_extire-:[l) was 1ssued by the Respondent

t 5

to interact with various maint_enance of
organigation for ensuring maximum up time
of the coméut_era and its peripherals,
implementation of various security and
oper é;'ioaall procedure, time shut down, boot
up, recoverir and back up generation of

various timely repbrts as reduired for admi

3. It is submitted that inspite of
sincere and honest efforts put by the

applicants, they have not been put in the

Theéailway Board has created a cadre of
console Operat'ors in Electronic Data Proce-
ssing centre with ehtry grade of console
operators in the scale Of R.1600-2660 with

averues of promotion. The applicants heref

have been making re-pres‘gntations for placing

them in appropriste cadre. Wwhile so, a not
fication No.P(C)/535/cPRS/ datéd 11.4.1989

No.3 calling for applicaions for the post

of console Operators in computerisation

n

i""

of passenger system, from various Departmenté/

bivision. The Trade Unions have cbjected
for calling for the application from all th
Departments and insisted for drafting the

Personnel from user cadre. After prOIOnng

e
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1 6 3

negotiations and discussions, the Railway

Beard has issued order vide proce_edings

No JE(WG) /1/B01/16/3 dated 15.2.1993 prescril

ing the staffing pattern for computer .
activ'itie-s- in Railways. Para (2) of the
said notification deals with console
Operators which is reéroduced as Annexure-
The appliealats-hereih are drafted from the
user cadre, i.e. ECRCs. While they we_re
awaiting foyr absorption in the caare- for

Presenting the cadre strength, the new

syéfem has been intfoduced in 1994 and the

appli cants were assured with absorption in
the cadre on successful installation ahd

operation of new system which became fully

oper &ional in January:, 1995, But the cadre
strength was not créated not the applicants

were absorbed in the cadre. TherefOre the

‘appli c:atidns ma'de' fresh representation on

28,1.1995 to the respondents 2 and 3. Thd

Applic_:ants‘?ide- representation dated 22.3.

(e
!

LIX.

B85

. made repregsentation for difference of salzxy

and other emoluments by duly placing them
the scale of R5.1600-2660. As there was nro

response, the applicants were cbnstrai ned -

make representation to the Regional Labour|

cormissioner (central) om 2.,5.1995. Therek

. after the-conciliatioﬁ appli cation was mad

to the Regional Labour commissioner to

in

&)

=]
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Under Section 2(3) of the I.D. Act on

in pursuance Of settlement entered into

st 7 3

in£ ervene in the matter vide representatipn
dated 25.8.1995, During the coneciliation

pro ceedings, settlement was entered into

21.2.1996 for creation of 3 posts of dat+
base oper ators and 6- posts of console -
oﬁerators and the Management agreertOO.;
Thereafter, the '@pl‘icants made Rrese
representation dated 8.4.1996 for absorb-

ing the applicants in the cadres created‘

before the Regional Labour cormi'ssionerl
while so, a notification dated 7.5.1996
was 1issued calling for appli catioﬁs fre+|
Ed’lcs who have rerdered 2 years service in

the posts held by them.

4. It is submitted that the acfion of

the respondents in calling fér the: app].icatioxi
from all the candidates without absorbing the
applicants who have been working for the last

6 to 7 years is wholly illegal md unjfistified.

54 It is.submitted that the computierisation

of péssenger reservation gystem 1s in dﬁeration

in Bombay, Delhi, Madras, calcutta apgrt from
Sééunderabad. In all other.centres 't- e

| persons who are drafted from the other cadres
for‘ the computerisation have been ébso::béd in

the respective cadres, duly relaxing the

' selection procedure. Keeping in view| the

efforts put by them in successful operation




i

¢ B s

of the system and maintenance round the clacke.

In the Northern Railway the exlsting operators
'hare been sbsorbed by conducting only vimaivice
test aineng the staff who are being utilized as

! : console- operators and they were given posting
vide office order dated 27.10,1995. The
‘ ' applicants who are already been utilized aL
-console operatorsa%g data base operators are
also entitledv for similar treatment without
insisting them td compete with outsiders who
_have not been assoclaed wiﬁh computerisatiion
of passenger resefvat‘ion sy stem which is

wholly illegal and unjustified.

6. It ig submitted that in south central -
| Railway alsc while preseribj.ng the pattern for
comput@ss/micro computers who &re already

I - working in the respective camputers thraigh

a screen cmittee consisting of thre;a séll?iOr
scale officers vide notification dated (i
21.7.1988, The applicants herein who are
also working as console oOperators, data base
Operators are entitled to be absorbed by
constituting separate screen conmittee folr the
posts created at their instance as done ih

case Of Northern Railway .

7. It is submitted that the system Wwill
ran round the clock requiring 2 console

oOperators per shift with one rest giver and
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s 9 ¢

one leave reserve. The said staffing pattenn
was recommended by the Board vide circular
No .E{NG) /1/69 PM1/23 dated 26.3.1970 issued

by Jr.pirector (Est) Ralilway Board. However

w

for the reasons bést known Ry only 6 con:sol
operator‘ posts are created. Thaf apart the
work load requires more console operators.
at present '4 data base operators are working
and looking after 5 Divisions and only 3
posts were sanctioned. Thus there waé no
proper applicaion of mind while creating
pOéts of congole operators and data base

&, It is submitted that the aspplicants
are performing the duties of console operators/
data base operators ever since they are drafted

aipfebred to computerisation of passenger

reservation gystem. Therefore, they are
ertitled to entry grade scale of Rs.1600-2660

on the ground of equal pay for eQualwork.

9. . It is submitted that the posts of
six console oﬁérators and three aafa ba_sé
Operators are cre&téd after the repeated
representation demands ‘and ultimately laafding
to settlement before the Regional Labour
COmrﬁissioner'(Central) . However, the applicants
are not being preferred while filling up|the

posts‘ which is wholly arb:l.irary and unju%t;ified.
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VII. DETAILS OF THE REMEDIES EXHAL s

The applican{:s'suhnitx that they
have no other alternative, effective or
effeicacious remady except to invoke the

Jurisdiction- of the Hon'*ble Tribunale.

The applicants further submit that

they have not filed arny other petition nor

VIII, MATTERS NOT PENDING WITH ANy OTHER_COURT_EICS

any proceedings pending concerning the subject

matter of the applicaion.

IXe MAIN RELI

It is prayed thaty the Hon'ble

' R NE Y “c;r:-k*&v
_Tribunal may be Pleased to }Gimct t i

TN L NO KP)

respondents to absorb the applicmts in
the posts Of congole operators/'data b age
operators in the scale of K,1600-2660 in
the existing posts from the date of
initial placement i.n computerised
Passenger resérvation systgm with conse-
Quential benefits and pass such other
relief or relief as the Hon'ble Tribunal
deems f‘it and proper in the circumstances

0f the cgase.

k) bos & RS,
’V\Sdlé. O PT RS,
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X. INTERIM RELIEF:

XI.

"~ and grant such other relief or reliefs

s 11

Pending disposal of O.A. it is

prayed that the

(1) Hon'ble tribunal may be pPleased

to stay all further proceedings

in pursuance of circular No.
pé) /605 /EcRCS/console Optrs.
dated 7.5.,1996 issued by the

3ird respondents

(ii) Hon'ble Tribunal may be pleasled

to direct the respondents to
continue the applicaﬁts- as
console operatq s/data base

operators and gfaat

as deem fit and proper in the circumsta

of the case. @b‘ So\ fcﬂ/

FOSTAL ORDERS:
1. No. of Postal order/ss: eIl .2

2. Name of the Issuing FO3 QD 0

3, pate of Postal orderss ;w\, f\q £

4., dmount of Postal orders 'Shﬁ)

nces

aﬂbﬁ7
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Es -

(¥ s.K.B. Basha .S~ A nrn (2) K. Mukund Kumar
(3BA Se R- Murthy A < & mu)~ (4')'; C. Sudhakar. c
(5) K. Rama Mohan Bao\<.ﬁa\/1,ﬂ@l¢L¢(6) V. Srinivas [ .
(7) M.V, Murthy o~ o fséA,*Ade_\(B) B, Bhaskaranlcéggs

L] - N MoA = 10' To V nk t . ' .
(9) D. Nana‘Kumar ggsng‘(‘ i(R\.( ) enka T AN

VERIFICATION

We 1.e. (1) S.K:B.,Basha s/o L?te m. Saheb (2) K: Mukund Kumar
s/o. Late Suryanarayana (3) A.S.Rq Murthy s/o A. Venkatéswara Rao
(4) C. Sudhakar Rao s/o c. Seshagiri Rao (5) K. Rama Moham Rao
s/o Late K. Venkateswarlu (6) Ve Srinivas s/o late M. M. Shafrma
(7) M.V, Sastry s/o Late Jayaram (8) R. Bhaskaran s/fo aadhakrishna

(9) D. Nankumar s/o. D. Dayanandam (10) T. Venkat s/o late |T. Sayaram
Naidu dio hereby verify that the contents in the above barat'are
true and correct to the best of our,knowledge and beliéf Hence

veriried,

Counsel -Applicants.

(1) $.K.B. Bhasha zg;¢v¢ﬂkkax/\\h(2) K. Mukund Kumarcg/ﬁafée,ﬁ_k_mf\
(3) A,S.R. Murthy A SR, i\\Lu\,\fx(*ﬁl) C. Sudhakar RS\ PN

(5) K. Rama Mohan Rao {<. R yi € _(6) V. Srinivas Q_, | VUSSP N

(7) M.V. Sastry M. v jﬁ;ékkka{jI(B) R, Bhaskaran ;_jQQS,LﬂA%§£¢\
(9) D. Nan Kumar A Qﬁ;akv&«)¢\1£10( T. Venkat, 70 fo oA~




Q : - o .8 13 3 {__ . : ‘ Annexure=I

o hnw_ L. e . el _. .. N
St wme ot the viioamts  mathertswame M/ ISeof  pem dasor g
4 appointment resent Scale of pay
7 ! : cadre
0l1. S.K.B. Bash Late Meera sahib ) a5 3.1.1972  Sr.ECRC  1.11.89 Rs+1400-2300
-02. K.Mokand Kumar Late -Suryanarayana 44 10.4.72 SIr .ECRC 1.5.90 " R5,1400-2300
03. A.S.R. Murty A.Venkateswar Rao 42 26.9.77  SCr.ECRC 9.4.89 Rs.1400-2300
04. c.sudhakar c.seshagiri Rao 40 16.4.80-  Src.ECRC 7.4.89 © R.1400-2300
05. K.Ram Mohan R&0 Late.K.Venkateswarulu 45 21.11.71 EERS 7 .4.89  Rs.1600-2660
06. V.srinivas ‘Late V.M.Sharma 34 21.4.86 ECRC. - 7.12.90 Rs.1200-2040
07. M.V.sSastry | Late Jayaram Murty a5 3.1.72 Instructor 22.10.87 Rs.1600-2660
08. R.Bhaskaran Radhakrishnan a2 ECRC 647 +90 R8.1200-2040
09. D.Nenda Kumar . s.Dayanandam | 43 1.9.74 Sr. ECRC 30.5.89 RS +1400-2300

10. T. _Venkat : Late T.Sayaram Naidu 35 2 ¢3 .85 Sr. ECRC 1.10.92 Rs.1406—23 00
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L o The question of pvolving @ puitable Staf fing- :
E ' Puttsrn for nxpanuion of Computor activities on Railways
R has boun tndur conadduration of| the Bonxd for gumo tim,
- Tha mattor has since been cengldnred in ponaultation”
o with both the recagnised feorrations and it has been .
A dacidad that ths staffing pattern for computar activigies
\ on thm Railwavs NOow onwardn will be a8 sriicated in tho
) _ enclnand note, J . .
2. " With tho issue of these‘ ordars, tha frseze orgde rs

on filling up the vacarcies of ..Asstt. Programmers isisuad
undot ourd's lattar of evun nunber dated 12/2/1992, | -
stond litsad, The nancls duly Tornsed as par the exigiing
rules before the VeGanCis e wa kg VIOTEN WAy now e oparatud
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No.PC-111/84/UPG/9 deicd 16/11/1984, it hsa baon

. department in scale #,1200-2040 with Gredz 'A' or B

- ST S - -

P |F.NU11-.rgU.'lJl."l'l'. JILIN. .l'.UNU!,;_'J]_ \
ipdiy V2, 7.1993 WLARUING STA J
ﬂ;‘l\”]llﬁh -
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LTI ML AR

4.,  paTa ENTRY OPCRATURS .
1.1 with Ussr friondly softwares, the noud for Do

Entry Oporators should coms down,

1.2

(u) The newud foX Duta Entry.Dpuratore in the
units should be minimal ond ‘'on line! ope
should bs develuped, &s for oxample, ECRC
PPS directly woxk On
tho need for Data Entry Operaetors,

(b)

that may bc required in thz above units,

pRS/DL VI SLONAL /M) RKSHUPS/STORES VEPDT CUMPUTERS

the texrminals eliminjating .

nbﬁvn
ration
B in

-

For the small nucleus of Data Entxy Dperptors

di roct recruitmont may not be resorted to,. .

but gredueste velunteers
of the concerned units
with Grade 'A' or 'B'

of usar departments
in scle M,1200-2040
in aptitudo test may be

considered for posting as Data [ntry Opeators

in scele B.1350-2200 on ox~-cadre bazis th
a positive ect pf selection. :

(c) "fhe higher grade poste in the categoIy o]
exculre baoiv through o pnwitivo act o7
aoloetion from the elipible wtary in the
grode vr mininum 2 ynas sarvico dn the
{mmi-d ity lower grode in thoir own cadzw,
wiih Gendu 'A' ma 'HY An ppituce toet,

1,3 ZONAL/P, U LO¥2UTERS

is alrcany in voquo and sinco iihg gpplicnzons A
of B gunzral poturc, thu kxisting .aparatz cadre OF

rough

Buta Entry Upurators shoulc ulso be vil.ad on

H clliet

fince the Dote Lniyy eyntem in lonal/PU EPP Luntiue
aru moxnp

Duto

tntry Operetors in Lenal, PU ELUP Centris wa 12 bcngjnué.

1.4 Howevdr, in partial modificotion of Bogxd'n b
that tiasre will be no dixect rucruitmont of NECo et
level, Instead voluntuering gradua‘s employces 07

sptitude test will be considered for posting &8 Nata
Operator (R,1350-2200), Once jthe staif join tha B3
Entry Opcratorn' cadze in Zonnl/?. L.
progress in that cedrei— . ¢

£n0 Lentres they

rders

deidoa

any .
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aptitudn tues in Gradu, A’ ov.! v, “Unly thoso

lowar gradu ab thuir bwn cadrve

’ 2.1 Vogunt.isu in thu utfuhn of Cununlu Upuratod
- PHS will bo {4llud on ux=-Celrv suluction busis {r
’ amongst voluntut ring grnduatq.ELﬂus who qualify i

uill'bu'ronuidurud Wwho aru in thu eame grudo OF h
rondorud windnum two yusrs porvice in thu i mnudi oo

DivisionaIIWnrkshopa/Storna Dopote -will bo fillgd on

[f-"'f unitc who quolify in the aptitudo test in grade

2.3 Vaconcies of Conenle Operetors in Zonal/

loral stald in Lota Eptry Struom who voluntuenT.
Corsole Dnexrntors’ gtraom in Zona]/P.U.EDP fents
continue to Lo graated a8s @ geparate cadrea,

3. ASSIGTANT PRUGHMMMERS .-

- . ’ -

3,0 L) 1 V1 STUNAL/WIBREHUE S/STO R B_ppol

E{’ . All vac anci s of Agstt. Prog:.-u:rﬁr.ru in jhusu_
B

unite will bu tilled on pxmcodru Durdd, tio nU

N, 1g1, Only those employnns mill be considared wh
v T in the same qrade OT havm'rendered minimum & yeafs
et ~ gegvice in the jwmmediate lower gieud in their ow

W ex-codru seivction basis from volunteoring grodugte
. employeas from the uscr dopartmcnts of the conce

Centres will continue %o be f5113d from the eligible

n . - . '
4 .- 242 Vucancies indthe wtroom of Congole Opuratofre in -

t bor buing
h : small, Grpduation ond 'A' 0T 1y nxeta i aptitudu tust

.'Hl " will bo jneisted upen i th valupntecas jr chn s5PR0 prads

e g or wiih minipum 2 yanTe purvicw o0 b amaudis
X gradr in thuir nwn cedre he g aonp G0k

2.2 LONAL/PLU, [DS CENTHRES

The posts of psstt, Programmiiis in thUJB units

o . "”jL“——__’—____”—_F_—'—ﬁ
1§ . will boO trcnted a8 cedre pPostSe o

No.E(NG)1/LJ/PM1/23 dated|26/28-3-1970, it he

dneidad that the vacencioh of "Aspti. Progromn re ir

PU EDP Contyms will bo f31lud ontiraly D propatien.’
lateral infuctien pf stetf in Lonstloe opurﬂbnbe gt ¥C AN
in the same grado OF with monimum two years wrgvice IN

fi: ; .thE immudlutc lowt?r grndﬂ. Ln]y wheh auitnb
Y : Console ﬂpcratnre' stroam aru not cvalseull,
may be filled from euj toble etaff iothi @3l

~ with minimum two y?ars geyvice in the $ mnad i

: grade from pthar B8reas, Graduation R Al

o in aptitude test will bhe ingei strd upan 8%

]
t
r

UE RN

L3 lowes

s ptaff in
thp Toety
gTaae 8-
te lowerT
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‘Kacheguda 16 7

::Z:i

The computerised passenger reservation system at’- ¢
Secunderaiad area was commissioned in September, 1989. The
maln frame computex -is housed in the first floor of the
Secunderatad reservation complex connecting various terminals
locatad at Secunderabad, Kacheguda, Hyderakad and other
extansion counters situated in twin cities area. Apart from
this the terminals situated at éifferent places in all the
divisions are also connected to thés main frame.

There are a total of 170 terminals used for
different activities on this system, out of which the
following terminals are provided at counters fo; booking
of paasengers in twin city areas ot

Location = No.of No.of tarminal K
Lo T windows “Re ation Engqu £y Messggeg

sécundezabad 36 18.
Hyderabad 20 14

$ ) =o
Pttt

o~
Other Loca~ . 9 9 . .
tiong. ‘

Amaerpet
A.S.Ra0o HNagar
Bciguda
Kukatpally
Saroornagar
Darule«shafa
Rail Nilayam

EEREEE]
(LY YW YO
y

R

The centralised passenger reservation system caters
the reservation to passengers for about 1?8 trains all over

South Central Rallway on 28 locationsg.

The 3en trengths - ) - S o
Secunderabad 2000-3200 - : 11 },
l 1600=2660 . e 19 -
14002300 57 Ly
1200~2040 45 -
132
Hyderabad 2000-3200 3
16002660 - 6 e
1400~2300 - 16 "
1200~2040 11 g
' 36. . .
Kacheguda 2000-3200 1
1600-2660 1
- 1400~2300 '
\ 12002040 6
12
Grand Total: 180 o

Contdeesle
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SCUTH CENTRAL RALLAY @ /ﬁ:\mx Y

Headquarters Cffice,
Commercial Branch,
Secunderabad.

Hoe C\Q ?\\ Sy, \Jk\ @'C;P\C\Y \ Dt. 1\ =10=1995.

To

The Regional Lavour Commissioner(Centrall,
Cppe.Shivam, A.T.I.Campuas, .
Vidyanagacte

Hyderabade500 007.

51,

Subi~ l.D.between the Management of ¥/s.Sonth Central
Railway, Secunderabad and their workman repro«
sented by S5/5ri K.Ramomohan Rao, E&RS & 9 others
regarding staffing pattern for Computer actiwi-
ties and fixation of pay & other allpwances =
Rede

Refs= Your office Lr.No. 45/4/95-C1/:1, dt.13.9.1995.

wWith reference to the above cited letter, the
following remarks are being offsred in connection with the
above noted subject:

Brief History of the Computer aggivit;eg:

Pagsenger Reservation System at Sgcunderzbad was
established in the year 1989.

As @ part of the passenger amenities to offer more
quakitative service to the travelling public, the lassenger
reservation system under want radical change from
booking of reservation to computerised passenger
system. The systemadopted on S.CeRailway was of [CIBER' with
its locatian of main frame at Secunderabad with thg net work
of terminals at Kachaguda and liyderabad. "#ith the introduction
of more number of trains and to facilitate reservations at
im;ortant places of twin cities area, the necassitly has arisen
to go in for more reservation tarainals at differant places.
The computerised reservation system is also extended to
important stations on south Central Railwaye. As result the
*CIBER* system was switched over to ‘vax*, A5 far as the
manpower deployment concerned there was no change |in sanctioned
streagth despite the augmentation of reservation

in the changed scenerio of workiang the
Planning organisation was directed to conduct study as to
the assessment of man powar on functional requir
keeping in view the gualitative public servica.

organ isation set ups

The eatire organisation of "Computerised| Pasaenger
Ragervation System" on this Railway is headed by Chief
Commerclial Manager, secunderaiad who works in coordination
with CRIS and OMC for hardvare and software maintpnance.

Contd..?iggégg:ff
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With refarence to your letter No, 45(4)/95G .

'dated 27.7.95, this is to clarify that there is

po Railway Board oxder pertaining to RS directing

. the Railway for promoting ECRCS working in Database
. . and Console .to the¢ grade Rs.1600-2660 {RSRP) as

- mentioned in your letter and the staff are eligible

for promotion to higher grades as per the 'standard

procedure laid down.

| | . Yours falthfully,

- T , -‘ M\ : ; ] | )

po- B I ;K.Bham !- - ' . ‘

Chi ef Commi ,Managaer(Genl).
w

L

e A
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Daty Bage!

Thexe are two types of functions performed by '
Database, Ome is technical immature which is dome| by
Software Engineers of CRIS amd non-technical fumctions
are looked after by ECRGs.

Railway Board v.de ite letter No.E(NG)1/87/PMLEY/3,
dated 19.2.93 stressed the meed for tha Data Entlg Operators
in PRS to be sliminated since ECRCs. i PRS direc :E woxk on
terminals, As such mo post of Data Eatxy Operatoxrs exist
in PRS. ECACs working 1lm Database are mot part of| Data
Emtry Operators sad thug are not covered by Railws
orders. Even after computerisation of Reservations the
ECRCs are executing the same activities which they used to
do duringathe manual days. The exception is that he is
imteracting with the machine which 1s already fed with the
aacessary dnformation and datas. This traasaformation from
manual days to computer operators 1s common in fields,
gsuch as booking, charting, messages, database, console, etc.,
All these activities arc similar in mature and are mann ed
by one and the same ECRCs for which mo separate specialised
trairing is imparted. Also the same sat of ECRCs woxk
simul taneously in all these reservation activitieg comnected
to Passenger Reservation System ,

Gongoles

There is a separate sectlom. Comsole situated on
the first floor of Ceatralised Passenrger Reservation System,
secundezabad. This sectlon woxks round the clock
main purpéseé of tha ECRCs woxking in Conecle is
out tha&:oblems. that are facéd by operators, working at
reservation/message/charting/emargency quota term nals/

 extension counters/out-gtations onr s, C.Rallway/other Railway
terminals either by Mmself or with the help of ¥

S/ 8
hardware smd software Engineexs. The operator h
out reports such as Surmary, Daily Trains collec
Daily status reports, etc.,and despatching them
sections. During nighl time, ECRCs working in Console
have to take out varlous print outs of dally performance,
skelothad charts, etc. |

vide Rallway Board's letter No. g(NG)1/87/PML
dated 1%.2.93, ECRCs workiag in console are to bd
recrulted from among wolusteer graduates and ECRG
compl eted minimum iwo Yyears of service im the grade
Rs, 1200-2040({ *sRP) through a positive act of seldction.
As such the selection ig open to the candidates from all
other departments also who are graduates. The
condition that the ECRCs should have minimum sery
two years has been stipulated as all the ECRCs axe not

necessarily graduates..
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UL diihien 0 bal Tt Qnit SECTIWE 12{9) &

THE

INLUSTRIAL G1urUTES ACT. 1947 ScFOSE THE REGLGAL
LABCUR Gl d88 Tunai (Cantial az-sx'uszjmm Gl 230201558
ai\ ad

N THE INOUSTRIAL DISHUTE Bilwi
SQITH Cailud L RJ;IL'-«AY' SECUHLMH"W ARD Tnall
badbA Lt BNTED B BAGLC /C O ULE O dlnl g
MLY SiCubiwi-LAD BEGARDING STAFFING PATTERN 1A
COMUTLR ACTAVITILS AND FIXATI a8 OF PAY AHD GIit
ALLOHANC ES | K -

S aaEkER NS E R RS RN

e Shrd i, Surjana Rao, S
Db siae /285 /50uth Contral Badludy,
Sagunderabad, - T_ 5

2, Shed K H.K, bichan, |
AF0.(T), SCallly, Secunderabad,

Je Shat PV, Abl’élhm~ Cl"'l,[/,fs o oi\lﬁ(.
Segunduereiad, ' : ‘

U THE MANAGEINT OF

3.‘:0
Gkt

1o Shei K, Houe Mohan Has, BCGHS/UATABASE,
B.C.lly, Seucunderabud, '
2. Shri M.V. Saetry, HECHC/DATAUASE,
5.C.18ly, Sucunderabad, |
3y vhrd V, Sulalvag, SCEC/CUGAE
- 8,8,8ly, Secundezabad, L

L8

4y Shei A.S5.R, Murthy, HECHC/GONSC
8.C.ily, Sasundexr:bad,

S Shri C. Sudhakar, HGCHC/Console
S.C.Kly, Secunderabad, /e *

YSUOMT HGCITAL OF Tils CASE W

f

/Snzi K, Rama ohan Rag, ECARS/DATAGASE |and
Aallway, Secunderayud vyide

9 others, Scuth Central

bafore t

thelr Nﬁrewntatien datud 2ui-1395 rai?ad & uisjgmta

g Reglenal Labour Cowslssioner{Coizal

Hydarabad over staffing pottezn for Computor adtim

vitles and fixation of pay and ether allousncod

per the Railway Board directives, The mettcr in
dispute was held dn Jeint dissussions on varicds

dates and finilly on 21=02<li5d,

@

38

tn 21021996, whan both the partiv. wes|.rew

sent the dispute 1s admitted in cr:r-lr.-ciuaticn stled

crefaw veele

- Vo .-

J

hY

)

A J
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conpciliating pewcewdings atu'halé.; Buri; tle

Coll &6

of conciliution pxacevdln?s, the representativys of
t

the minaguaent slated the

b 4ct;wn s on hoald fer

processing o selecticn for filling uwp of the VAGWIGL @

ety |

bilaibad, after prédonged discussdiin, L

Lth

the parties with the help and asslstance of tho Cone

Yiliatlun Cificor and the Raglonal Labour Cou
Central), Hydorabad arrived at a settlasent o
following teruat |

gslonaer
1 the

1o The manwyaaant has agreed to creste thrwe {
roats of DATA BASE (perstors in shc sculo
B 13'033/“ to B, 2.6‘0/“ “W .

2, Th %4“:2£MGnt has also agraed to creatu ol
Canlin ;p .turs in the Scale of Mu.4y
to bse 2,860/~ (UGRYP), l

1
2. The manugenont also agreed to process wnd ¥

af

3)

gut7ﬁts

ineldise

lng the seluctivi for £111llny :quf Ltha uive

vacanclus will be done within o9 monthsh

both the partlus are rupuested to su.aifg the
Lupleaentation raport on ox boloxe 30=06-39% o
the Reglonal Labour Commissioner(Central), Hydarabad
failing which it will be doawned that the texjs of

the above settlensnt have bean
) 1..'.' - . (6w oy
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Cev oo
S SOV Ci3oaL RAILEAY _
A Generel Marager's Offics,
I Persornel frwigeh,
: £(C)605/ / o Secmd?e_z?m:!.
150+ CJ005/ 00 /Congtle Optre, vt -l
st e, R
COUE CTUCRIIG '
Subt Forpatich of parel for pronction’
to the pout of Conscle end Lota Base
, Oxcrators &n scale RoW1E00-COG0{Ruy)
4 ' in Ins/sc, |
\ =
In order to £111 up the follovirs U6 UL ¢ 2:C 4 157)
toaaporayy vecarcles (E£:~Core) 4n FLL/il, 4% 45 jropdsed to kold
& celoction comprdedry cf an Aptitude test grade ‘*Algp 'of
follosed by viva=vocc. _
1. Carpnle Operators{mi-Cudie) ¢ vaconcies
. sccle Pr.%.%éoo-s.‘?ot{i{mru-‘f) ( Temporary)
2. D2ta Dase Operctors|Ex=Cudre) 3 vacarcias
~— scale Foe1600-2660( LT (Teoporery)

Applications are therefore invited froo the volimteers 4n
the preserdibed %x‘m (Anrexuro~]) from the ECRCs m*king in
grade Rs«1600-2000(RLIP) erd below who hove rendered & minimg
service of two yoars in the posts held ty trefe Thy mirims
cdgaticnal qualification irsisted for the poste proposed to be
£illed 43 graduaticm,. |

The volunteera who fulfil tie corditic.s stipulated ebove
nay subnit thelr epplicatisns to reach the respectiVe DRYS(F)
tirouph their cantrollding officers o o before 3M-%5-0G, Thoe
divisiong should forwoerd the epplicaticns duly eortificd the
eligitidsity efter romm nocessary verificaticr to rosch Heodouwaste
an or before 5-6-06 certoin,

T Aptitide test will be held et 10-00 howrs s
of the Chief Camerciol Foruger{Cooputer Rezorvati
15"6"‘}’0.

the‘crficer

e
.s LS A m

The syllebus for viva=yoce seperctely for Consble Gperators
erd lote Base Operators &5 erclocsd &g Arncrure=II knd IiI reee
pectively for cirewlatlon auorg ell concoined.

The proposed gelection beirs enungzt volwrnteens, 4t sh0u1d

be ¢lecrly rotificd to all consomod that ro supplancntery Aytit
tert w11l be held for absaitees 1 ary. -
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order sheets,

e £ o e s 2 SR

M,A,1072/96 with M.A.1073/96
with 0.4.628/96

Mr. P.3udheer for applicants
Mr. V.Bhimanna for respondents.

Order passed vide separate

- M.As stand withdrawn
and no order thereon. 0.A. is
allowed to be withdrawn with
liberty to file fresh O.A.iO.A. '

disposed of.
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#. ‘ CENTRAL KLMINISTRATIVE leuUnHL
HYULRABAS BENCH : HYDIRABAD,

. ey
Lo alvd .

Toroii,

€

626/96 with MAS 1072 & 1073/967

-19.12.96

DATE OF QELISILN:
SKB Basha & 8 cthers o "
e ' PETITIZUER(S)
P.Sudheer . | ' ) I
' | : . AUVESRTE PR OTHE PRTITIIHIR(S)

VR BUS

General Manager, SC Raillway & 2 others. . . .. .. (5)

ﬂ;. V.Bhimanna, Addl. SCGSC . LOULEAT- FOR THE
RESFUNDERT (3)

THE How'tLZ MR. JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

~

MR. H. RAJENDRA PRASAD, MEMBER (ADMVE.)

T+ dhsther Reporters aflocal papers may g allowed to sze
the judogesmsnt? '

2, To bs raferred to the Repafter ar not 7
3. UWhether their Lordships wigh to egee the fair copy of
the judgement ? '

f

a, uhether the Judgement is to bs circulated to the athcr

Lznches 7
| | J{,/

Judgement delivered by Hom'ble Mr. Jubtice M.G.Chaudhj

| r\//ﬂ

hri, VC




¥ inLs b NGH
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE
AT HYDERABAD

M:i£187§/922gi;2 o2 1073/58 ’ Date of-deciSLon: 19.12.96
wi LA £

Betwaen;

1. S.K.B. Basha
2. K.Mukund Kumar
3. ASR Murty
4. c.Sudhakar
S. K.Ram Mohan Rao
5. V.8rinivas
7. MY Sastry
8. R.Bhaskaran
9. D.Nanda Kumar
10, T.Venkat ... Applicants

and

1. General Manager,
South Central Railway,
Secunderabad.

2. Chief Commercial Manager,
South Central Railway
Secunderabad.

3. Chief Personnel Officer,
South Central Railway,
Secunderabad. ‘ «+0o Respondents

Mr. P.Sudheer for Mr. G.Vidya Sagar .. Counsel for applicants
Mr. V. Bhimanna, Addl1.CGSC .. Counsel for respondents

CORAM

HON'BLE SHRI JUSTICE M.G., CHAUDHARI, VICE CHAIRMAN
HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER {ADMINISTRATIIVE)

ORDER

Oral Order (Per Hon'ble Shri Justice M.G. Chaudhari, Vc)i

By M.A. 1072/96 the applicant seeks amendmerit of the
O.A. by modifying the prayer so as to seek gquashing |of the
notification dated 7.5.96 and the subsequent notification
dated 24.10.96 (copy annexed to the M.A.). However, it is-
stated in the application itself that the applicant [had not
prayed for quashing the circular dated.7.5.96 in thdg GA and
therefore that amendment becomes necessary, although,.in_fact,

a prayer for quashing the said notification indeed Has been

made in the OA as it reads. |The basis on which that amendment

pore

|




-{‘L

'~ 7.5.96 which, however, does not exist after

is sought is therefore mis-conceived. Apart from that

been stated in para 3 of the M.A. 1072/96 as follows:

"After admission of the OA by this Hon'ble Tri
the circular dated 7.5.96 was cancelled by the
Chief Personnel Officer vide proceedings No.P(
ECRCS/Console Optrs. dated 30.9.96"
We &ail,to uﬂderstand as to how when the notification
7.5.96 does not survive after its cancellation that th
for its quashing can be made. %he CA was relsting onl
notification dated 7.5.96 and Fherefore,-as the cause
thereon has come to an end, id, is rendered infructuoy
2. Coming to the fresh notification issued on 24,
that affords a fresh cause of action to the applicant.
notification has nothing to connect it with the origin
of action which was relating to the earlier notificati
its cancel
There is thus no scope for allowing amendment of the 0
there is also no scope of considering the prayer for s
of the notification dated 24.10.96 made in M.A. 1073/9
The applicant should have advised himself to file an i
Oa if he was interested in challengkng the validity an
of the notification issued on 24.10.Qé and should have
for suitable interim relief in such a procéeding. The

of the applicant to seek amendment of the original app

for that purpose is mis-conceived.

©,

., it has

bunal
Deputy
C)/605/

dated

e prayer

y to the
of action
5.

10.96,
That

Al cause
on dated
lation.
AL Secondly
LsPension
5.
ndependent
i legality
prayed
attempt.

lication

3. | Realising this position the learned counsel foér the

applicants Mr. P.Sudheer seeks permission to withdraw the instant

C.A. with liberty to.file fresh 0.A. to challenge the notification

dated 24.10,96.
tﬁe following order:-

L ORDER

we think that the prayer is justified.

Hence

(1) No order on MA 1072/96 and it stands witfhdrawn.
(2) No order on M.A. 1073/96 and it stands withdrawn.

(et

eot3




€3

VM

(3)

The Q.

[

The O.A. is allowed t0 be withdrawn with
liberty to file fresh O.A., if so‘advised, to

challenge the subseqguent notification djted

24.10,96. It will be open to the appligant to
urge the contentions urged in therinstaﬁt G.A.

in the new 0.A. to the extent thésemay |[be material

ple e TR

for the relief claimed in the LS g

A, is accordingly disposed of.

M.G. Chaudhgri (7)
Vice Chairman - 7.

19th December, 1996 @f‘




L W

MA, 10?2/96 ¥ith
MA.1073f96 with
628/96

Sopy togw :
i, General Manager, South Central Rai lway.
Secunderabad. - ‘ .

'2. Chief Ccmmrcial Hanager,South Central

Rai lway Semnderabad.

3. Cmief ‘Personnel Ofﬁ.oer.swth central Railway.

" 8a mnder abad,

4, One copy to Mt.P.Sudheer mgcato, |
- for Mr,G.vidya Sagar,CAT,Hyd. :

| 5, One c0py to Mr.v.Bheemanna,Mdl chc.CAT.Hyd.

6% one copy to Library.CAT.Hyd. 1

7. One spare copy,’

kkue

o
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e
1s sought is therefore mis-conceived, Apart from that, it has
been stated in para 3 of the M.A. 1072/96 as follows:

"After admission of the Ox by this Hon'ble Trlbunal
the circular dated 7.5.96 was cancelled by the Deputy
Chief Personnel Officer vide broceedings Ko.P(C)/605/
ECRCES/Console Optrs. dated 30.9.96"

we €£ail to understand as to how when the notificatiun dated
7.5.96 does not survive after its cancellation that the. prayer
for its quashing can be made. The On was relating only to the
tification CGated 7.5;96 and therefore, as' the cause of action
thereon has come to an end, it is rendered infructuous.
Z. Coming to the fresh notification issued on 24.10.96,
that zffords a fresh cause of action to the applicant. That
notification has nothing to connect it with the original cause
of action vinick was relating to the earlier no*ification dated
7.5.36 which, however, does not exist after its cancellation:
There is thnus no scepe {or allowing amendmeﬁt of the o.n. Secondly
there is also no scope 0f considering the prayer for suspension

2% the notification dated 24.10.96 riade in M.A. 1073/96.
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The applicant shoulé have advised himself to file an indevendent

’

OL if he was interested iy challens gkng the valisity ang iegality
0f the notification issued on 24.10.98 and should have orayed
for suitable interim relief in such a broceeding. The attempt
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The “pplicent to seek amendment of the original application
for that ourOOSe is mis-conceived,
3. Reelising this position the learned counsel for the
dpplicants Mr. P.Sudheer sesks permission to withdraw the instant
C.h. with liberty to file fresh 0.a. to challenge the notification

e jated 24.10,96, we think that the prayer is justified. Hence
tﬁe following order:-
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(1) Ko order on MA 1072/96 and it stands withdrawn,

(2) No order on H.a. 1073/96 and it stands with<drawn.
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M.A.1072/96 with M.2.1073/96

with O.n. 623/96 ; pate of decidion: 19.12.96

éetween:

1, S;K.B. Basha

2. %.iukund Kumar ' , i ]
| S
3. ASR lMurty : ﬁéy
H ’F@.‘g‘
4. C.5ughakar : {f@
5. K.Ram iMshan Rao ‘ ﬁ?

i | 1 i
£, V.5rinivas \%?;
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7. WV Sastry _ 1 3
3. =.3haskaran |
9, D.kanda Fumar !
10, T.Venkat | - ...  Applicants
J -
and
’ 1. 3eneral Manager, ;
South Central Railway, !
Secunderahad. |
2. Chizf Commnarcial Manager,;
JJuth Central Railway
Secunderabad. |
1
3, Chisf pPersonnel Officer,
Zouth Central Railway, |
ess ResDoOngents

fecunderabad.

mr. P.Sudheer fort ¥r. G.Vidya Sagar .. Counsel for apolicants

V. Bhimanna, AAE1.C35C .. Counsel for|respondents
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SHRI JUITICE M.3. CHRUDHARI, VICE CHAIRMAN

HADN'BLE ¢
SON'BLE SHRI H. RATENDRA P?.E:\SAD, MEMBER (ADMINISTRATIVE]
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Oral order (per Hon'ble Sh%i Justice M.G. Chaudhdri, VC)

ent of the

By H.A. 1072/96 the applicant seeks amendn
-
D.A. by modifying the prayﬁr so as to seek guashipg of the

notification dated 7.5.96 énd the subseguent notification

dated 24.10.96 (copy annex%d to the M.A.). However, it is

stated in the applicatioﬁ itself that the applicaht had not

| , |
prayea for guashing the cifcular dated 7.5.96 in fhe 02 and

hnreﬁore that amendment. becomes necessary, althohgh, in fact,

a prayér for quashing the salo notification indeeld has been

“ mage in the OA as it readsi. The basis on which that amendment
ﬁ;/%;f
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The G.A. is accordinglyldisposed of.
. |

The C.&. is allowed to De withdrawn with
|

liherty to file fresh 0.A., if =0 advised,

chellenge the subseguent notification daty

to

'
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24.10.96. Tt will be open o the applica

i
urge the contentions urged in the instany

in the new O.h. td the extent theéscnay H

| .
in the éﬁéﬁgﬁi 0

for the relief cl%imed
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